
NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH. MUMBAI

C.S.A. No. 495 / (MAHI / 2ot7
M.A. No.520/20I7

CORAM Present

NAME oFTHE PARTIES: Nivade Wind Farm Ltd

SECTION OF THE COMPANIES ACT: 391 to 394 of the Companies Act 1956
and 23O to 232 ol the Companies Act, 2013.

S, NO NAME DESIGNATION SIGNATURE
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SHRI B.S.V. PRAKASH KUMAR
MEMBER (J)

SHRI V, NALI,ASENAPATHY
MEMBER (T)

AT'fENDENCE.CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE
NATIONAL COMPANY I-AW TRIBUNAL ON 16.11,2O17
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COMMON ORDER
MA 523/2017 lN CSA 492/230-23ZNCLT/MB/MAH/2017
NrA s22l20l7 tN csA 232lNCI,T/MB/MAH/20 I 7

MA 521/2017 tN CSA 494I230-23ZNCLT/MB/MAH/20r7
NIA 520/2017 N CSA,r95/230-232/NCLT B/MAH/20I7

NIA 525/2017 tN csA 496/230-232/NCLT /\I.\ I t/20 t;
i\'tA s26/2017 rN CSA { /230-232/NCLT/MB/MAH/2017

On MA 523 of 2017 filed by the Transferor ComPanv/T.1ta PoNer ComPan\

Ltd. for modification o[ the Scheme $'here morlifiec] Scheme is.ll1nr'\ed .rs

E\hibit E to the said MA 523 of 2017. The samc is herebv allo$etl and thr'

s.rid modified Scheme will now be treated as the Sl'hcme for the PurPose oi

CS A, 192 of 2017 .

On MA 522 of 2017 filed bv the Transferee ComPan! No.l/Tata Pol^er

Reneh'able Ener8y Ltd. for modification of the Scheme rvhere modifit'tl

Scheme is annexed as E\hibit - D to thc said NIA 522 of 2017, the s.rme is

lrtrtbv allou'ed and the said modifit'cl Scl'teme rlill norl be treated .ri the

Scheme for purpose of the CSA -193 of 2017.
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NlA 522/2017I\ CS A .193/230,232/2017

NtA 521/2017 IN CS]\ .r941230-232i207 t-

NIA 520/201t lN.- CSA.195/230,232/?017

NIA 525/2017 IN CSA 196/230-732la017

rIA 526/2017 tN CS{ 197 t2trU]32t20li

On MA 521 of 2017 filed by the Transferee Companv No.2 /Supa Windfarrn

Ltd. for modification of the Scheme !\,licrc modified Scherne is annered .ts

Exhibit D to the said MA 521 of 2017, the same is herebv allorred and the

said modified Scheme u'ill now be treated as the Scheme for the purposc ol

CSA No.49,1of 2017.

On MA 520 of2017 fiied b), the Transferee Companv No.3/Nivade Windfarm

Ltd. tor modification of the Scheme u,here modified Scheme is annered as

Exhibit D to the said MA 520 of 2017, the same is hercbv rllo(.etl ancl the

said modjfication Scheme will no\,v be treated as Scheme for the purpose of

CSA No.,t95 of 2017.

On N,lA 525 filed by the Transferee Companv No..l/I'oola\adi \\ irrrllarm Lkl.

for the $'itlrtlrarYal of the Scheme CSA No.496 of 2017, the samc is herebv

allon,ed.

On MA 526 of 2017 filed bv the Transferee Companv No.5/l ata Irorler Creen

Energy Ltd. for modification of the Scheme \,r'here modified Scllcme i5

anneretl as Exhibit - D to the said MA 526 of 2017, the s;rrne is herebv all<xterl

and the said modified Scheme will no$, be treated as the Scl.reme for the

purpose oi CSA No.497 of 2017.

List this m.itter on 6.12.2017
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V. NALLASENAPATHY
\4embt'r (Technical)

B.S.V. PRAKASH KUMAR
Nlembcr (Judicinl)
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